1. 0.A. No. 060/00545/14

Rainish Kumar & Others Vs. U.0.1. & Others

' 07.07.2G14
"Present: Mr. Rajesh Sehgal, coun?eTfor@e applicants
l 1. Heard.
;' 2 Issue notice to the respondents for 08.09.2014.
3. List before the Registrar for completion of pleadings.
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- (UDAY KUMAR VARMA) (SANJEEV KAUSHIK)
. MEMBER (A) | MEMBER (J)

"N e \».JM,C)
S AN ey Ly

>N 9‘\\9\\ u.

QD K O\\Jeea..*‘*b
b‘h@’\ VL0t \raD “
R 22971000

"é% xagz




) ‘ . : ,:E i
! i m;fm!,
Lf:

19. OA No 060/00545/14 f ;

os 09 2014 ,:;

. g[_e__s_c_ag_t_- Sh RaJesh ’Sehgal proxy
e - counsel for the applicant.
- { . . Ms. Jyoti Chotdhary, counse1
i fortrebpondentsino.1 to 7.
None flor respondents;, no. 8 to
10. |
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Letters have been received from
respondents no. 8 to 10 to the effect that
their name be eliminated from the list of
the respondents. From the receipt of the
letters it is clear that 'service has been
effected upon respondents no.8 to 10.

Learned counsel for the, official
respondents seeks ‘and “is' granted four
weeks further tlme for filing written
statement. ;" _

List on 10.10.2014:
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2. The private reSpondents are also granted four Wet.kr time to file
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. List on 21. 11, %614
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CENTRAL ADMINISTRATIVE TRIBUNAL ' g
CHANDIGARH BENCH , *
CHANDIGARH .

2.0.A. No.060/00545/2014
(RAINISH KUMAR & ORS. VS. UOI)

21.11.2014

Mr. Rajes'h Sehgal, counéel for the applicants.
Ms. Jyoti Chaudhary, counsel for

respondents no.1 to 7

Present:

Learned counsel for the applicanté seeks time to

seek instructions from his client as he has been

informed by the learned counsel for the

Al
OA has already been granted to the applicant.' ‘

2 List on 03.12.2014.

(DR. BRAHM A. AGRAWAL)  (RAJWANT SANDHU)
MEMBER (J) = MEMBER (A)
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fespondents that the relief as sought through the



CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH

2. 0.A. N0.060/00545/2014

RAINISH KUMAR & ORS. APPLICANTS
vS.

UNION OF INDIA RESPONDENTS

03.12.2014

B}

Present: Gh Rajesh Sehgal, counsel for the applicants,
None for the respondents.

been rendered infructuous and may

2. Accordingly,v the 0.A. ;
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